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THE NEW tNDtA ASSURANCE CO. LTD., MUMBAT (H O.)

Duly Constituted Attornev

THE FOLLOWING_ ENDORSEMENT 
ry TO BE ATTACHED TO THE POLICYWHEN THE "PRTVATN CAN PAdiECr POUCY-_-ii.{HENCED COVER, ISPROVIDED WITH ADD ON COGNINIL DEPRECIATION.

PRTVATE CAR PACKAGE POLICY _ENHANCED COVER ENDORSEMENTATTACHED TO AND FORMING PANT OF POLICY NO.
Additional premium : Rs.
Notwithstandins anything contained 

-to the contrary in the within mentionedporicv it is hereEv d;da;;e;f1$glil^;d;;"iir"r,"" insured having paid theAdditional p.e-i.r- as-applicabie'the 
"ou".'urral-, section I of the withinmentioned policy ishereby extended to the effect that in_the event of any partialtoss ctaim admissible und-er trris poii"v no depreci"il;ih"ll;;&;;d, .*".p.on tvres and tubes which are damaged in the a;;td#;Jilft"d:'"-'

subject to the condition that the above said coverage shall be applicable only for
:::tiyf..'fJliX! ifii r:tfi'ffii#f; 

and pavabr;;;a;' tn" iori"v,au'ti,,g to
Further this endorsement is not applicable :1' For any extra fittings and/ o.i"ry-itrt"rnal improvements other than providedby the manufacturer in the vehicl! originally.
2- In relation to any accident occurring in any geographical area outside India.
3' For payment of depreciation after two admissible claims under the Add-onCover.

flLr?:H 
terms and conditions of the within-mentioned policy shalr remain
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THE FOLLOWING ENDORSEMENT IS TO BE ATTACHED TO THE POLICY
WHEN THE 'PRTVATE CAR PACKAGE POLICY -ENHANCED COVER' IS
PROVIDED WITH ADD ON COVER _ROAD TAX.

PRTVATE CAR PACKAGE POLICY _ENHANCED COVER ENDORSEMENT
ATTACHED TO AND FORMING PART OF POLICY NO.

Additional Premium: Rs.

Notwithstanding anything contained to the contrary in the within mentioned
po_ligy it is hereby declared and agreed that subject to the insured having paid the
Additional premium as applicable the cover under Section t of tfie within
mentioned policy is hereby extended to the effect that in the event of any Total
loss claim admissible under this policy Road Tax to the extent covered in the
policy shall be admissible and payable under the Total loss claim settlement.

Subject to the condition that the above said coverage shall be applicable only for
total loss claim admitted and payable under the policy relating to an accident
during the policy period.

Subject otherwise to the terms, conditions, limitations and exceptions of this
policy.

Duly Constituted Attorney
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THE NEW tNDtA ASSURANCE CO. LTD.,  MUMBAT (H.O.)

ENDORSEMENT
POLICY NO.

DuIy Constituted Attorrrev

THE FOLLOWING ENDORSEMENT I! TO BE ATTACHED TO THE POLICYWHEN THE "PRIVATE CARFA'CAG; POUCY:EiiilANCED COVER" ISPROVIDED WITH ADD ON COVER : RETURN TO INVOICE COVER.
PRTVATE CAR PACKAGE POLICY _ENHANCED COVERATTACHED TO AND 

- 
FOTiUTNC PART OF

Additional premium: Rs.

Notwithstandine anything contained- to the contrary in the within mentionedpolicv it is here5v 
F ;;;a u# 

"ei""a, 
iil r;j."l-;ih" insured having paid theAdditional ptemium as_ applica6i"-*q 

"";;;;[r section t of tf,e withinmentioned policv is herebyi,.t""JJ to the 
"rl"t;h;. 

t" the event of any total rossclaim admiisibrl under itri. p"ri"v trr" u-oorri'"?'"i"i,o payable shal be thedifference between the Iovof itr. -i.rri.r";ili; qJrdirra .n" latest dealer listedselling price (Ex-showroom price) of same ,nuk.^t -oa"r as captured in databasein company's IT svstem o' th" a"J"t u""ia*i uid';il;" prace of registration ofinsured vehicle' The dealer iil;;li"g p.i.. .t 
"'itJ" 

,".to.red to be the latest
S;tiil:T1."1,iti,l-",1*:,ouLil iut" or u..i a",,i lr-respe ctive or ir,. 

- 
Iut. or

subject to the condition that the abov-1gid 
.coverage sha' be applicable only for

lf, :"iiffi, "j:ffi f:"'nted 
an d p;il;r 

"''"der th e por?& .au ti"s i;;;;;;;t-iu,in g

ilitfi|t 
otherwise to the terms, conditions, rimitations and exceptions of this
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THE NEW INDIA ASSURANCE CO. LTD.,  MUMBAI (H.O.)

ENDORSEMENT
POLICY NO.

THE FOLLOWING-_ENDORSEMENT IS TO BE ATTACHED TO THE POLICYWHEN THE "PRIVATN CEN PEiTiECB POUCY 
__NNTTENCED 

COVER, IS
35ffi?r" 

wrrH ADD oN b-ovnn - No cr-qrM B'NUS pRorEcrroN

PRTVATE CAR PACKAGE POLICY -ENHANCED COVERATTACHED TO AND FORMING PART OF

Additional premium: Rs.

Notwithstandine anything contained- to the contrary in the within mentionedpolicv it is here6vd;.i;;"4 uiJffi; ihJ;."oiili'.ir," insured having paid theadditional p."mi.1m. as -applica6le-trre ;;;;r section t of ti'e withinmentioned policv is hereby Lxtended to trt. 
"r""i-ttr"t 

in the event of a partialMotor own damage loss #";;iailo,n the..rr."ri-policythe insured,s NCB wilrremain protected and he wif be ;;tiil.Jl;;;;# ,iab of No craim Bonus inpercentage terms as per GR z7 of IMT ,oo, o..th;b; Damage section of thepolicv onlv on its rendwal, r"u].Jto irr. phi.v u";;;;*.d with our company.
Subject to the condition.that the protection of NCB is limited to maximum twonumber of claims admissible Z puia'u"ae, thl p"iitv. 

'" '

ilX.;,r"1[THTy;:l1ii.l.d on cover is subject to the current policybeing in force

No claim Bonus protection is allowed provided the poricy is renewed within 9odays of the expirydate of the previ'oui'porr"n.

f;}it6:t 
otherwise to the terms, conditions, rimitations and exceptions of this

Duly Constituted Attornev
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PRTVATE CAR PACKAGE POLICY -ENIIANCED COVER
(EndorsementWording forAdd on cover - Engine Protect cover

UIN - NlA-MO-Aoo-oo-ao-Vor-rs-r6)

THE FOLLOWING ENDORSEMENT IS TO BE ATTACHED TO THE POLICY
WHEN THE "PRTVATE CAR PACKAGE POLICY _ENHANCED COVER" IS
PROVIDED WITH ADD ON COVER - ENGINE PROTECT COVER.

PRTVATE CAR PACKAGE POLICY _ENHANCED COVER ENDORSEMENT
AT'TACHED TO AND FORMING PART OF POLICY NO.

Additional Premium:

Notwithstanding anything contained to the contrary in the within mentioned
policy it is herefu declared and agreed that subject to the insured having paid the
edaiiionat premium as applicable the cover under Section I of the within
mentioned policy is hereby extended to the effect that in the event of any partial
loss claim admissible under this policy towards the loss or damage to the vehicle
including its engine and / or its parts due to hydrostatic losses shall be p_ayable.
The terrihydroslatic loss or damage will include the loss or damage caused to any
parts of engine due to ingress of water in the car or any part of it.

Subject to the condition that the above said coverage shall be applicable-only for
any two partial loss claims admitted and payable under the policy relating to
accidents during the policy period.

Subject otherwise to the terms, conditions, limitations and exceptions of this
policy.

Duly Constituted Attorney
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PRTVATE CAR PACKAGE POLICY -ENHANCED COVER

THE FOLLOWING ENDORSEMENT IS TO BE ATTACHED TO THE POLICY
WHEN THE 'PRTVATE CAR PACKAGE POLICY _ENHANCED COVER" IS
PROVIDED WITH ADD ON COVER _ ADDITIONAL TOWING CHARGES.

PRTVATE CAR PACKAGE POLICY -ENHANCED COVER ENDORSEMENT
ATTACHED TO AND FORMING PART OF POLICY NO.

Additional Premium: Rs.

Notwithstanding anything contained to the contrary in the within mentioned
policy it is hereby declared and agreed that subject to the insured having paid the
Additional premium as applicable the cover under Section I of the within
mentioned policy is hereby extended to the effect that in the event of any partial
loss claim admissible under this policy if the vehicle is disabled by reason of loss
or damage covered under this Policy the Company will reimburse the reasonable
and actual cost of protection and removal of the vehicle (arranged by or on behalf
of the insured) to the nearest repairer subject to Insured submitting the receipt for
the actual expenses incurred on such towing. The amount payable under this Add
on cover shall not exceed Rs.ro,ooo/- in respect of each policy period. This Add
on cover shall come into effect only if the car is being repaired as a result of an
accidental claim admissible under the nolicv.

Subject to the condition that the above said coverage shall be applicable only for
any two claims admitted and payable under the policy relating to accident during
the policy period. The limit of Rs. ro,ooo/- is applicable for both claims put
together.

Subject otherwise to the terms, conditions, limitations and exceptions of this
policy.

Duly Constituted Attorney
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THE NEW INDIA ASSURANCE CO. LTD.,  MUMBAI (H.O.)

ENDORSEMENT
POLICY NO.

THE FOLLOWING ENDORSEMENT 
ry TO BE ATTACHED TO THE POLICYWHEN THE "PRTVATN CAN PE-6'iECN POTTCV 

-_'iNTMiVCED 
COVER" ISPROVIDED WITH ADD ON COViN ]TOSS OF CONTENTS COVER.

PRTVATE CAR PACKAGE POLICY _ENHANCED COVERATTACHED TO AND FORMING PART OF

Additional premium: Rs.

Notwithstanding anything contained. to the contrary in the within mentionedporicv it is here6v-declarea 
""a *i;:;q id;;j*i.irr. insured having paid theadditional pr"*ir*.as apprica6le the 

";";;;;;r section I of th.e withinmentioned policy is hereby 
"*t.na.a- 

to trre-Lreciiirat in the event of loss ofcontents of the insLrred it is herebv r*ay!t""i 
liii Jgi;La that insurer underrakesto pay a sum unto 

$. zo,ooo/-r"u;".t to azoyorori irrr.rr.d cap on each item oractual value of lost,item whichLver iJ t"r, to*-urJ, tL, of 
"orr,".rts 

lost on accountof an accident to the insureJ;;hi"il due to th. il;i"i perils. contents for thepurpose of this Add on shall mean items ,""h ;;;iirrg urra other articres ofpersonal nature likely to be *orr, fv tfr. r.rrorJi"JrairisF;"ll".i;r-; d / orused or carried bv him like vehici"ii"v, mobile, t.ptop, audio / video tapes,cDs but shalr 
"".r..a. 

-"n"i,""";.i i.", .ri;;;;", bank drafts, debit or
;:jl,"."*ds, 

tra'er tickets,' [uinii.,lr",' Irit"-"und items of similar

Further the theft or burglary claims under this Add-on cover shall becomeadmissible onrv on r,.b*ii.io" 
"T 

riygas.a *ith ;Jice in respect of loss ofcontents. police complaint has to be in FIR ind not u io o, DDR etc.

subject to the condition that the above said coverage shall.be applicable only for
ffiJJlfJf:msadmitted and puvurt. una". tt. ;dt.r r.iuti.,g t"'i..ia"ris-d.,.i'g

f;}it6:t 
otherwise to the terms, conditions, limitations and exceptions of this

Duly Constituted Attornev


